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PUNJAB VIDHAN SABHA
BILL NO. 30-PLA-2020
THE FACTORIES (PUNJAB AMENDMENT)
BILL, 2020

(Bill as passed by the Punjab Vidhan Sabha)
The following Bill was passed by the Punjab Vidhan Sabha:-

A

BILL

further to amend the Factories Act, 1948 in its application to the State of
Punjab.

BE it enacted by the Legislature of the State of Punjab in the Seventy-
| first Year of the Republic of India, as follows:-

1. (1) This Act may be called the Factories (Punjab Amendment) Act,  Shorttitle and
’ commencement,

2020.

(2) It shall come into force on and with effect from the date of its
publication in the Official Gazette.

2. Inthe Factories Act, 1948 (hereinafter referred to as the principal Act), Amendment of
. - o : . section 2 of
in its application to the State of Punjab, in section 2, in clause (m),- Coniral Act 63

() in sub-clause (i), for the word "ten", the word "twenty" shall be of 1948.

substituted; and
(i) in sub-clause (ii), for the word "twenty", the word "forty" shall be

substituted.
3. Inthe principal Act, in section 65, in sub-section (3), in clause (iv), for Amendment of
the word "seventy-five", the words "one hundred and fifteen" shall be ?::t:; ii:’& of
substituted. 1948.
4.  Inthe principal Act, in section 85, in sub-section (1), in clause (i), for the Substitution of
words "ten" and "twenty", the words "twenty" and "forty" shall, respectively, 2’:::; is m°£3
be substituted. of 1948.
5. Inthe principal Act, after section 106A, the following section shall be Insertion of new
inserted, namely:- g::::l ;032;"0 p

1948.



Repeal and
saving.

6.

"106B. Compounding of offences. The Inspector may, subject to any
general or special order of the State Government in this behalf, compound
any offence (except offences under Chapter IV and IV A of the
Factories Act, 1948) punishable under this Act with fine only, and
committed for the first time, either before or after the institution of

the prosecution, on realization of such amount of composition fee as
he thinks fit not exceeding the maximum amount of fine fixed for the

offence; and where the offence is so compounded,-

(i) before the institution of the prosecution, the offender shall not be
liable to prosecution, for such offence and shall, if in custody, be
set at liberty;

(i) afterthe institution of the prosecution, the composition shall amount
to acquittal of the offender.".

(1) The Factories (Punjab Amendment) Ordinance, 2020 (Punjab

Ordinance No. 3 of 2020), is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken

under the Ordinance referred to in sub-section (1), shall be deemed to have
been done or taken under the corresponding provisions of this Act.
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